
      

 

     

           

  

         

    

     

 

  

           

     
   

   
       

             

             

             

          

             

      

              

           

              

           

             

           

             

           

   



            

            

           

          

              

         

           

           

           

             

        

             

          

            

            

             

     

             

           

           

            

  

             

            

          

            

           

              



revised form of minutes is annexed as Exhibit-E to the Additional Affidavit. The

reason for revision is stated in paragraph 4 ofthe Additional Affidavit

7. The Counsel for the Petitioner Company further submits that the Petitioner having

passed a Special Resolution with requisite majority at its Extra Ordinary General

Meeting held on 05th June,2017, for reduction ofthe Secudties Premium Account

to the extent of Rs. 2,81,9'l,6721- (Rupees Two Crore Eighty One Lakhs Ninety

Seven l housand Six Hundred and Seventy Two)

8. Counsel appearing on behalf of the Petitioner Company states further submits that

the Petitioner has complied with all the statutory requirements as per the directions

ofthe Tribunal and they have filed necessary Affidavit ofcompliance in the Tribunal

Moreover, the Petitioner Company also undertakes to comply with statutory

requirements. None ofthe parties have come forward to oppose proposed reduction

Since the requisite statutory procedure has bene fulfilled the petition is made absolute

accordingly. The Special Resolution as approved by the shareholders in their

Extraordinary General Meeting held on 5n June 2017 is confirmed

9. The minutes set forth in the schedule hereto be and is hereby approved

10. Petitioncr to publish the notices about registration oforder and minutes ofreduction

by the Concemed Registrar of Companies, Maharashtra in two newspapers namely

i.e. 'Free Press' in English language and translation thereofin 'Navshakti', in Marathi

Ianguage both having circulation in Mumbai \vithin 30 days ofregistration

I L AII concemed regulatory authorities to act on certified copy ofthe order duly certified

by the Deputy Director, National Company Law Tribunal.

Form of Minutes

The Secwrities Premium Account of the Petitioner Company be and is

lwrebg reduced. to tte extent of Rs. 2,81,97,672/ - (R.tpees Two Crore

Eightg One Lakh.s NinetA Seuen T'lausand Six Hundred and Seventy

Two).

V. Nallasenapathy, Member (T) B.S,V. Prakash Kumar, ember (J)
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